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NAGALAND ACT 2 OF 1971

[NAGALAND VILLAGE, AREA AND REGIONAL COUNCILS
ACT, 1970

Received the assent of the Governor on the 23rd January, 1971
! Published in the Nagaland Gazette-—Exitraordinary, dated 12th Feb. 1971)

An Act to consolidate and amend the law relating to
constitution of Village, Area and Regional Councils in the
districts of Kohima and Mokokchung, to regulate their
duties and functions and for matfers connected theréwith,

It is hereby enacted in the Twenty-first Year of the Republic of India,
as follo ws:—

Short title, extent and commencement.—1. (/) This Act may
be called the Nagaland Village, Area and Regional Councils Act, 1970,

(@) It extends to the districts of Kohima and Mokokchung 1
Nagaland.

(3) It shall come mto force on such date as the State Government
may by notification in the Gazette, appoint, and different dates may be
appointed for different provisions of this Act.

2. In this Act unless the context otherwise requires:—

k] 3

Deflnition.—(q) ‘*‘appropriate authority” or “competent authority
means an authority having administrative jurisdiction with
whatever designation called and notified by Government from
_time to time.

(6) “‘Assembly”—means the Nagaland Legislativé Assembly,

(c) ‘Gazette” or “the Gazette"——means[Nagaland Gazette,

(d) “Prescribed”—means prescribea by rules made under this Act.
(¢) “State Government”—means the Government of Nagaland,
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CHAPTER 1
VILLAGE CQUNCIL

Constitution.—3. Every village havinga population of not less than
one hundred shall have a Village Council.

C?m'position.-—zt. A Yillage Council shall consist of members chosen
by the villagersin accordance with the prevailing customary practice and
usages, the same being approved by the State Government.

et | S ' - RN ' '

Qualification for members.—5. --A person shall not bz qualified to
techosen as a member of the Village Council unless he—

@ isa citizen of India ; and

{6) is not less than twenty one veats of age.

Duration.—6. Every Village Council shall continue for such peviod
as the cusiomary practice and vsage require, )

Tenure of members—7, All members shall hold office during the
life of the Yillage Council :

Provided that a member chosen to fill in a casual va.cancy shall held

office .for the remainder of the term of office of the member whom he
teplaced,

Chairman.—8. (J} The Village Council will choose a member a5
Ctiairman of the Coungcil,

(2) Duripg the absence of the Chairman from any sitting of the

Village Councila member of the Council nominated by the Chairman shall
ict as Chairman.

Power to. remove members.—9. (/) The State Government may
cemove any member of a Village Ceuncil from his office—

{@) who is convicted of ary non-bailable offence by 2 court of law ;
or

by who refuses to act nr became incapable of acting ; or
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(c) who is declared to be insolvent ; or

(d) who has been declared by notification in the Gazette to be
disqualified for employment in the public service : or

(e) who without an excuse sufficient in the opinion of State Govern-
ment, absents himself from the majority of meetings ina year
of the Village Council ; or

{f) who has been guilty of misconduct in discharge of his duties or
of any disgraceful conduct, and two-third of the total number of
the Village Council at a2 meeting recommend his removal.

(2).  No person who has been removed from his offics under clanse
(a) or:clause (d) of sub-section (/) shall be eligible for re-election except
with the previous permnission of the State Goverament obtained by suchi
person in the prescrlbed manner.

LU 3 . !
.+ Conduct' of business.—10. The procedure for the conduct of
business in a Village Couucil shall be as may be regulated from time to time

by the Chairman thereof. The written record of the gist of its proceedmgs
shall be kept in the local dialect.

Session.—1]." A Villagc Council shail be summoned to mcéet as and
whea required by the Chairman thereof.

.Powers and duties.—12. The following shall be the powers and
duties of a Village Council for the development and welfare of the village;

_hamely =—

() to formulate scheme for water supply, village roads, village &

forests, village sanitation, education and other social welfare activities ;

(2) to help varicds Goverament agencies m carrying ‘out develop- .

ment works in the village ;

(3) to take up development warks on its own initiative or onsréquest

by the Government.

‘Power to do certain -acts‘in the event of an epidemic.—l'f’r. o’
the out break of -an epidemic: 6r an infectious disease, Village Couns
shall have pawer to take all or any of the following measures for -eontrolW
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and preventing the spread of the epidemic or infectious disease in the area
within its jurisdiction, namely :

(iy restriction of movement of the infected person or other
persons or goods or domestic animals within its jurisdiction ;

{ii) provision for vaccination or inoculation, as the case may be ;
(#i) seizure of any polluted food-sinff ;
(v} disinfection of wells, tanks or other sources of water supply ; and

() doing of such other acts as may be necessary.

Administration of justice. 14- (I} Every Village Authority orx
Village Coupcii constituted under the Taw in force from time to time shall
administer justice within the village limit in accordance with the customacy
Jaw and usages as accepted by the canons of jusiice established  in Nagaland
and the law in this respect as enforced from time to time,

(2) 1in case of disputes between villages falling in different areas or
districts, two or more Village Councils, along-with the neighbouring Village
Councils, may settle a dispute in a joint Session or refer it to the appropriate
authority.

"Village Administration.—13. (/) The Village CouﬂCii shall be
auxiliary to the admipistration and shall have full powers to deal with
ordinary matters of internal administration aof the village.

¢ - (2) lo panicular and without prejudice to the generality of the
forgoing power, the Village Council shall discharge the following fuactions,
namely \—

(@) to maintain law and order in the village. In serious cases
.offender may be arrested but such person should be handed over
to nearest Administrative Officer or Police Station without undue
delay ;

{§) to report to the nearest Administrative Officer occurence of any
un-natural death or serious accident ;

(¢} toinform the presence of strangers, vagabonds, suspects to the
ocarest Administrative Officer or Police Station ;
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(d) to enforce orders passed by the competent authority on the village
as a whole ;

() to report out-break of epidemics to the nearest Administrative
Officer or Medical Officer ;

(f) no transfer of immovable property shall be affected without the
knowledge of Village Council. Written record of this shall be

maintained by the local Administrative Officer.

Disqualification.—16. A person shall be disqualified from being
selected as and for being a member of a Village Council ;—

(1) ifheis of unsound mind and stands so declared by a competent
court or such authority as may be recogaised by the State Government ; or

{2) if he is not a citizen of India or has voluntarily acquired citizen-
ship of foreign nation or is under acknowledgement of allegiance to a foreign
nation ; or

(3) if he has been convicted by a Court in india of an offence and
sentenced to imprisonment for not less than two years ; unless a period of
five years or such less period as the State Government may allow in apy
-partic‘:ulars case, has elapsed since his release ; or P

(4) if having beld an office under the Region_al_ér Area Council he
has been found guilty of corcuption, disloyalty or breach of ‘Area or 'Regionai
Council laws ; unless a period of five years or such Jess period as the State
Government may allow in any articular case, has clapsed since his becoming
so disqualified ; or '

{5) if he is ar undischarged insolvent ; or

{5) if he is a salaried Government servant or employee of a
Regional or Area Council ; or . :

(7) ifhe abstains himself from the majority of the ‘meetings ina
year and is unable to explain such absence to the satisfication of the
Coungil ; or ,

(&) if he is a member of any other Village Council ; or

(9) if he has been dismissed from the service of the Government or

any other focal authority for misconduct unless a. period of five years has
clapsed from the date of dismissal,
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Decision on question of disqualification of a member.—~17. 1f any
question arises as to whether a member of a  Village Council has been subject
to disqualification, the guestion shall be referred 1o the decision of the
State Government whose decision thereon shall be final

Vacation of seat.—18. A seat shal! become vacant ;

(/) when a member digs ; or
{2) when 2 member resigns his seat by writing under his hand ; or

{2) when a member is removed by the State Government on becom-
ing disqualified.

Filling of casual vacancy.—19. When a seat becomes vacant the
* Chairman shall :

(1) call upon the village concerned to choose a member ; oF

'{2) request the Deputy Commissioner to appoint a persou in case of
a Gaon Burrah.

Exclusion of courts jurisdiction.—20. No Sclection of a member

of a Village Council shall be cailed i in question in  any court, and no couri
shall Zrant an m_]uctum—-

() 10 ‘postpone the selection of 2 member of a Village Council or a
Yillage authority ; or
(6) to prohibit a person, declared to bave been duly selected ‘under

this Act, from takiog part in the proceedings of, the Village
. Counci] of which he has been selected a member ; or

{c) to prohibit member nominated or selected for a Village Council
from entering upon his duties. ~

Selection disputes.—21. If a dispute arises as to the selection of any
member of 2 Village Council, the matter shail be referred to the State
Govarnment whose decision thereon shall be final.

Ircorporatlon —22. Every Village Councﬂ shall be a body, corporated
by the name of the Village for which it is constituted and shall have
perpetual succession and 3 comyaon seal, and skall by the said name sue and
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be sued through its Chairman, with power to acquire, hold and dispose of
property, both movable and immovable and to contract and do all other
things necessary for the purposes of this Act.

Control of Yillage Council.--?3. Subject to the general superinten-
dence of the State Governmentfthe Deputy Commissioner/the Additional
Deputy Commissioner or Sub-Divisional officer (Civil) in-charge of the
Sub-Division, the Extra Assistant Commissioner or the Circle Officer shall
have control over ali the Village Councils or village authorities within the

local limit of his jurisdiction.

CHAPTER 1T

AREA COUNCIL

Constitution.—24. There shall bean Area Council for each area
specified in the Schedule to this Act.

Composition.—25. The Area Council shall consist of members elected
by the Village Council in proportion of one member for a population of 500
and part thereof not below 250 :

Provided thata village with2a population of less than 500 shall be

gpmsented by one member cach.

Qualification for membership.—26. A person shall not be Qqualified
fo be elected as 2 member of an Arez Council unless he ;

(I) is a citiz:n of India ; and

{2) has ai:fained the age of 21 years.

Chairman.—27. (1) There shal{ be a Chairman elected from amongst
the members of the Area Council.

(2) - During the absence of the Chairman from any sitting of the Area
" Council 2 member of the Council nommated by the Chairman shall act as
Chairman.

Secretary.—28. The local Administrative Officer shall be the Ex-officio
Secretary to the Area Council.
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Duration.—29. Every Area Council, unless sooner dissolved by the
State Government shall continne for five years from the date appointed for
its first meeting : '

JProvided that the said period may be extended by the State Government
by a notification in the Gazette for a period not exceeding one year at a
time. . '

Tenure of member.—30. All member shall hold office during the
life of the Area Council :

Provided that a member elected to fill a casual vacancy shall bold office
for the remainder of the term of office of the member whom he replaced.

Power to remove members,—31. (J) The State Goveroment may
remove any member of an Area Council from his office—

(2) who is convicted of any non-bailable offence by a court of law ;
. or

(6) who tefuses to act, or became incapable of acting ; or
(c) who is declared to be insolvent ; or

(d)" who has been declared by notification in Gazette be disqualified
for employment in the public service ; or

() who without an excuse sufficient in the opinion - of the State
Government, absents himself from the majority,of meetings in
a year of the Area Council ; or

(/) who has been guilty of misconduct in discbarge of his duties or of
any disgraceful conduct, and two third of the total number of the
members of the Area Council. at a .meetiog  recommend his
removal. :

(2) No person who has been removed from his office under clanse (a)
or clause (d) of sub-section (/) shall be eligible “for re-election except with.the
previous permission of the State Government obtained by such person in the

" prescribed manner.
4

Fower to do certain acts in the event of an epidemic.—32. On
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the oul-break’of an epidemic or an infectious disease, the Area Concil shall
have power to take all or any of the following measures for contrelling and
preventing the spread of e epidemic or infections disease in the area within
its jurisdiction, namely :—
(i) restriction of the movement of the inflected person or other persons
of goods or domestic animals within its jurisdiction ;
(if) provisions for vaccination or inoculation, as the case may be ;
{iil) seizure of any poliuted food-stuff ;
(i} dis-infection of wells, tanks or otber sources of waler supply ;
and
(¥} doiug of such other acts as may be necessary.
Session.—33. An Area Council, sball meet atleast twice and not
more than four times in a year.

Conduct of business.—34. The procedure for the conduct of

business in an Area Council shall be as may be regulated by rules made from
time to time by the State Government.

Powers and duties.—35, (/) The Area Couacil shall examine the
developmental schome formulated by various Village Councils within its
Jusisdication and afier coordinating aud consolidating all such schemes into
one for the area submit it to the appropriate authority with its recommendation
and priorities. -

{2y The Artea Council shall settle dispute

(@) if it is yoluntarily referred to it by two or more contesting Village
Cougcils ; or

() if required to do so by the State Government ; or
(¢) any cther matter referred to it by any other authority.

(3) Subject to the prior approval of - the Government and after duc
notification in the Gazette an Area Council shall have power to impose and
collect :—

@ Cess

(#) Tax on Bazar, village road - «

L

(¢} tolls for bridge copstru:ted and mantained by an Area Covnci)
from its own resources ; '
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(a) to'posipone the election of a member of an ‘Area Council ; or

(4) to prohibit a person, declared to have been duly elected under |
this Act, from taking part in the proceedings of an Area Council
of which he has been elected a member ; or

(¢) to prohibit member elected to an Area Council from entering
upon his duties, '

Election disputes.—43. If a dispute arises as to the election of any
member of an Area Council, the matter shall be referred to the State
Government whose decision thereon shall be final.

Incorporation.—44. Every Area Council shall be a body corporate
by the name of the Area for which it is copstituted and shail have perpetual
succession and a common seal, and shall by said name sue asd be sued =~
through its Chairman, with power to acquire, hold and dispose of property
both moveable and immovable and to contract and do all otber things,
necessary for the purpose of this Act. '

Control of Area Council—45. Subject to the general sﬁperiuten-
dence and control of the State Government, the Deputy Commissioner,
the Additional Deputy Commissioner or the Sub-Divisional officer (Civil)
shall have control over all the Area Councils within their jurisdiction,

CHAPTER -lII
REGIONAL COUNCIL -
éor;stituti:oﬁ.'—.-'46.- There shall be a -Regiona..l Céﬁficii" for each of
the Kohima and Mokokchung districts. S
"éompoéitiﬁn.—47. The Regional Council shall consist of :—
() one member from every 6,000 population ; and
(2) two persons to be nominated by the State Government.

" Qualification.—48, A person shall not be qualified to be elected
as member of a Regional Council unless he :—

(1), isacitizen of Tndia ; and
(2) has attained the age of 25 years.
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Chairman.—49. (J, There shall be a Chairman of the Regional Council
elected from amongst the members of the Regional Council.

(2) During the absence of the Cheirman from any sitting of the
Regional Council a member of the Council nominated by the Chairman shall
act as Chairman,

Secretary.—50. An Extra Assistant Commissioner in the Office of
the Deputy Commissioner shall be an Ex-officie Secretary to the Regional
Council. '

Duration.—51. A Regional Council unless sooner dissolved by the
State Government, shall continue for five years from the date of its first
meeting :

Provided that the said period may be extended by the State
Government, by a notification in the Gazette for 2 period not exceeding one
year at a time.

Tenure.—52. Al members shall hold office dering the life of the
Regional Council :

Provided that a member elected or neminated to fill a casual vacancy

shall hold office for the remainder of the term of the member whom he
replaced.

Session.—53. A Regional Council- shail meet atleast twice and not
more than four times in a year,

Conduct of business.—54. The procedure for the: conduct of
business in a Regional Council shall be as may be regulated by rules from
time to time by the State Goverament.

Powers and duties.—55. (5) The Regional Council shall advise the
State Government on the matters relating to  Administration of law and order
by means of passing resolutions and submitting it to the State Government.

(2) The Regional Council shall actively assist the State Government

in implementing the development work by excrtmg its imfluence on the Village
and Area Councils,
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(3 The Reégional Council shall discuss mattérs relating to the general

welfare of the district as 3 whole and shall exert its influence over the Aren
and Village Councils for ach:evmg balanced development in all sphere of

activities,

(4) Regional Council shall attend to any other matter referred to it by

any Area Council for advice or decision specially with regard to inter-tribal
problems and disputes.

Disqualification.—356. A person shall be disqualificd fromd being

.elected as, and for being a member of the Regional Council :—

*{(4y if héis of unsound mind’ add stands so declafed by 4 competent

court or such other authority as may be recognised by the State
Govemment or

.'(2)- ithe is ot a citizen nf Indta or has voluntanly acquired citizén-

ship of a foreign nation or is under acknowiedgement of allegiance
. toa forelgn nation ; or

(3) if he has been conwctcd bya court in Indla of an offence and

sentenced to imprisvnmznt for not less than two years ; unless a

wpieriod of five'yéars or such less period as the State Government
+miy allow’in any particuldr case, has elapsed since his. re-léass ;

or

t..(#. if havtag held, an office under the Regional .or Area Council he

has been found guilty of corruption, disloyalty or breach of
Regionzl or Area Council law; unless a period of five years or

., .~ such less, period as the State Government may allow ia any parti-
-, cular case, has clapsed since his becoming so disqualified ; or -

tj} if he is an undischarged insolvent ; or

(6) ifhé& iy o salaried Govcmmmt servdnt -or an employee ofa

Regtonal or an Area COuncsl

(7) ll'he ab;tams‘. I:u'n,elf i'ro:u th‘ mlj:)rlty af mzeting in a ycar and

zs unable to explain such absence to the satlstachon of the
COllIlC-ll or

(8) ifheisa m*mb"r of any other Rcm.on:ll Area Councxl
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() if he has been dismissed from the service of the Goverament or
any othec local authority for misconduct unless a period of five
years has clapsed from such dlSﬂllShdl

iy if, and for so \ong as, there subsits a comract entercd into by him
in the course of his trad¢ or business with' the State Government
- for the supply of goods to, or [or the execution of any works

undertaken by that Government,

; Pecision on question of disqualification of members —57., [fany
question arises as to whether a member of the Regtonal Coungil hd.S been
subject to dlSQuallﬁcatlon the question shall be ref'erred 10 the decision of the

State Government whose decision therean shall be final.
Ry
: Vacatlon of Member 5 sea!: ~—53 A seat shall become vacant —

(N “when a member dies ;

(2) when a member resigns his seat by writing indér his hand ; or
(3) whien a mcmber is removed by the State Gg;emmeni on bﬁcommg

dlsquahﬁed _ »
Vacation of office of Chaurman —59. A mcmb‘r holdmg the: Omc;:
.as.a Cha:rman of a Regtonal Counc1l sha\‘; vacate his oﬂ‘ice—

(1) onwceasingtobza .mernb..r .of the s:ud Council

(2} when he resigns his seat by writing in h1s han.l ajdrcss:.d 'to the
"Secrétary to the R Reégional -Coungil ; ot

-(j) if a0 resolution is .passed by ths ‘Rsgional Council remowng him

-front office by a: minimund of twa-third of the total mcmbershlp
of the Council preséiit and voting. -

Filling of cisual V“"ﬂcr 5. W&r'fan" a scat becomiss vicant the
Chairman shalk— o B e

(I) notify thc va,cancy m the Official Gazette ¢ and

fig aBfle =07

{2y (a* call upon, lhe Are'\ Council conccrned to elcct a- member

© = (B request the State Govemment-to ‘nominite a-person.

Power to remwa meanbirs. —61" (I)* Tneé ‘Staté Gov ifnmeat” may
redyvé any minbafof a Regionat Cowneil frony his officeam < - sl

~a
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(@) whois convicted of any non-bailable offence by a court of law ;
or

() who refuses to act or became incapable of acting ; or |
() who is declared to be insolvent ; or

(d) who has been dec!ared by notification in Gazatte to be disqualified
for empioyment in the public service ; or

() who without an excose sufficient in the opinion of the Regional

Council absents himself from the majority of meetings in 8 year

of the Regional Council ; or

(f) who has been guilty of misconduct in discharge of bis duties
or of any disgraceful conduct, and two-third of the total number
~ Ofshe members of the Regional Council 2t a meeting recommend
"hi§ removal.
12y No person who has been removed from his office under clause
(a) or clause {d) of subssection (J) shall be eligible for re-election except with

the previous permission of the State Government obtained by such person
in the prescribed manner.

Exclusion of courts jurisdiction.—62, No election of a member of
a Regional Council shall be called in question in any court, and no court
shall grant an injuction :

(@) to postpone the election of a member of a Re-git;':ial Council ; or

£{b) to prohibit a person, declared te have been duly elected under
this Act, from taking partin the proceedings of a Regional
Coun:il of which he has been elected a member ; or

{¢} to prohibit a member nominated or elected to a Regional
Council Irom entering upon his duties.

Election disputes.—63. If a dispute arises as to the election of any
member of a Regional Council, the matter shall be referred 1o the State
Government whose decision therson shall be final.

Incorporation.—64. Every Regionnl Council shall be a body
corporate by the name of the district for which itis constituted and shall
have perpetual succession and a common seal, -and shall by the said name
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sue and be sued through its Secretary, with power to acquire, hold and
dispose of property, both moveable and immoveable and to coatract and

do all other things necessary for the purposes of this Act.

Control of Regional Council.—65. Subject to the general superia-
tendence and control by the State Government, the Deputy Commissioner
shail have control over the Regional Council in his district.

CHAPTER 1V
MISCELLANEOUS

Powers to make rules.—66 (J) The State Government may by
notification in the Gazette make rules comnsistent with this Act, to carry out
the purpose of tbis Act. )

(2) In particular and without prejudice to the generality of foregoing
powers, such rules may provide for the following matters namely:—

(g for conduct of election to the Regional Council and Area
Coungcils ; )
(b) for delimitation of constituencies for election to the Regional
" and Arca Councils ; ' :

(¢} for pay and allowances of members and Chair‘n':g'qn. of the Area
and Regional Councils ;

(d) appointment of officers and staff of ‘the- Area and Regional
Counciis and their conditions of service ;

(€) custody and disposal of Area Council funds ;

- {f) procedure for maintenance of accounts and avdit ;

(g) rate of tax, toll or cess and procedure for its imposition and
TECOYery | :

(k) procedure for conduct of business of Village, Area and Regional
Councils ;

(f) any other conmected matter in respect of which it is necessary to
make rules for the conpstitutinn and proper functioning of the
Village, Area and Regiona! Councils.
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“(3¥ Every rule made under this section shali be laid, as spon as: may

be-after it is made; before the Nagaland Legislatlve Assembly while it is in
session for a total period of seven days, which may be comprised in one

sessicn Ov in 1wo successive sessions, and if, before the expiry of the session

in which it is so laid or the session immediately following, the Nagaland

Legislalive Assembly agree in making any modification in the tule or the
Magalund Legislative Assembly agree- thar the rule should not be made, the
rule shall theicafier have eliect only in such modified form or be of no effect
as the case may be ; so however, that apy such madification or anoulment
shall be without prcjud:cc to the valndlty of anytbmg previously done uudcr
this rule, : -

-.:Repeal —67. The Nagaland Tribal, Area, Range and: Vrl;’ageJ Cuouncils
iAct, 1696 is hereby repeale d.

Savings.—68. All powers, rights and duties given by this' Act shail'bé
in additiofi t6 and not in  dcrogdlion of any other powers; irights’ and' duties
conferred By any ‘Act, Jaw or cusiom and all such other - powers, - rights and
dutjcs; may be exercised and. put in force in the same manner by thc same

aulhomy as if this Act hds not been passcd C

g?ngr to remove qlfﬂcultles -—69 (1) lf agy. dlfﬁculty or, doubt
.mses in giving cﬁ'ecl to the provisions of thls Act tl{:c State Government may,
by Ordcr pubhbhed in Gazetle, make such provismns ot inconsistent with
the” purpose ‘of this Act as dppeais to it-to be nwﬁsary ‘of expend:ent for the
removal of the difficulty or doubt ; and the Qider of -the -Stiie Government

in suchocases shail be final. - L

(2) Every Order made under this'sectiod shall be Jaid:as Soon as may

be after it Is made, before the Assembly while it is-in session for‘_p otal
period of seven days “which may be comprised in one sesston or in two
successive sessions: and if, before the expiry of the sessiokin which'it is so

aid or ihe scss:onllmmcdl.uely { ollowmg the Assembly agree in making any
modification in the Order or the Assembly agree that the Order should not
be mad, the Order shall thereafter have effect only in such modified from or
be of'mo efféct as the case May be, so hdwevel, that any such’ modlﬁcatton or
annulreent shall be witkout prejudice to the validity of - anythiug previously

danc unde:dhls Order. - - - -

 ‘Dissolution'—70; {1) 1If the State Guvernment on- receipt of a report
from the Deputy Commissionér of a didttief or othériisé is satishied that a
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situatiop bas ariser in which the Village/Area/Regional Council capnopt
function in accordance with the provisions of this Act, the State Government
may, by order publisbed in the Gazette, direct that the Council shall he
dissolved from such date and for such period as may by specified in the

notification.

(2) When the Village/Area/Regional Council is dissolved under the
provisions of sub section () ;—

(@) all members notwithstanding that their term of office has not
expired, shall from 1he date of dissolution, vacate their office as

such members ;

{&) all powers and duties of the Village/Area/Regional Council shall
during the period of dissolution, be exercised by such person or
'persons as the State Government may appoint in this behalf ;

(¢) all funds and other properly vested in the Village/Area/Regional
Council shall, during the period of dissolution, vest in the State
Government ; and

{d) as soon as the period of dissolution expirqs, the Village/Area/
Regional Council shall be reconstituted in accordance with the
provisions of this Act.

(3) Every Order made under this section shall be laid as soon as may.

be after it is made, before the Assembly while it is in session for a total
period of seven days which may be compnsed in one session or in two
successives sessions and if, before the expiry of the session in which it is so
laid or the session immediately following the Assembly agree in making any
modification in the order or the Assembly agree that the order should not he
made, the order shall thereafter have effect only i in such madified form or be
of no effect a5 the case may be ; so however, that any such mod1ﬁcatlon or
annulment shall be without prejudlce to the vahdlty of anything previously
done under this Order.
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KOHIMA DISTRICT :—

1. Southern Angami Area Couacil
2. Northern Angami Area Council
3. Western Angami Area Council
4, Phek Area Council
§. Pfutsero Ares Council
6. Chazouba Arca Council
7. Meluri Artea Council
8, Ghaspani Arca Council
9. Peren Area Council

10, Tseminyu Area Couancil

11, Dimapur Area Council

12. Tening Area Council

13, Chizami Area Council

14, Chetheba Area Council

15. Phungkburi Area Conncil

WNacaLano Act 2 Or 1971

SCHEDULE
(See Section 24)
LIST OF AREA COUNCILS

MOKOKCHUNG DISTRICT :—

JE
I

R T AR I

Qngpangkong Area Council
Asetkong Area Council
Langpangkong Area Council
Changkikong Area Council
Japukong Area Council
Upper Lotha Area Council

. Middle Lotha Area Council

Lower Lotha Area Council
Zunheboto Area Council
Aghunato Area Council
Satakha Area Council
Seruhoto Area Council
Akuluta Area Council
Satoi Area Council

Atoizu Area Council .
Paghuboto Area Council
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. THE NAGALAND VILLAGE, AREA AND
REGIONAL COUNCIL (AMENDMENT) ACT, 1972

(THE NAGALAND ACT, NO. 6, OF 1972)

{Reccived the assent of the Govemnor on 27.7.1972 and pubiished in
the Nagealund Cazette Extraordidary dared 16th Augusy, 1972,

An

Act

to amend the N'ugaland Village, Arca and Regional Couaci! Act,
197G.

It is hercby enacted in the twenty-third year of the Republic of
India, as follows : —

1. Short title, extent and commencement,
(1) Thix Act may he called the Nagaland Vilfage, Area and
Regional Council {Amendment) Act; 1972,
(2) It extends to the districts of Kohima and Mokokchung in
Nagaland. .
{(3) It shall come into force on such date as the State Government
may by notilicalion in the Gazette appoint.

2, Amendment of Section 3.

Section 3 of the Nagaland Village,” Area ‘and Regional Council

Act, 1970 (Act 2 of 1971) shall be substituted as follows namely: —

“3. Constitution :— Every recognised Village shall have a Village

Council.

Explanation :— Village means and includes an arca recognised

as a Village as such by the Government of Nagaland. An area in

order to be a village under this Act shall fulfi the following
conditions namely : —

(a) The land in the arca befong to the population of that area
or given to them by the Government of Nagaland if the land
in queStion is a Government land or is given to them by the
Tawfi! owner af the land; and

(b) The village is established according to the usage and customary
practice of the populatiea of the area.” i
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3. Amendment of Section 25,

For the proviso to Section 25 of the Nagaland Vilage, Area and

Regional Council Act, 1970 (Act 2 of 1971} the following shall

be substituted namely :—

(i) Provided that a village with a population less than 500 but
having at least 250 shall be represented by one member;

(i) Provided further that 2 group of contiguous small villages
may together elect a member to the Arca Council having the
same territorial jurisdiction on such villages on the basis of
250 population;

(i) Administrative Headquarters with a population of 500 but
below 2000 will elect members to the Area Council on the
basis of one member for 500 or part thereof but not less than
250. The election shall be carried aut by an gd-roc Commiittee
of the towns people themselves, to be conslituted for the
purpose by the local Administrative Officers.

(iv) The Administrative Headquarters with-a population of lcss
than 500 shall merge with the aeighbouring villape for the
purposc of election of members to the Area Council”

4. lasertivn of pew Section 47A.
After scction 47 of the Nagaland Village, Area- and Regional
Council Act, 1970 (Act 2 of 1971) the foilowing section shall be
inserted namely : —
"47A. Mode of election : — Members of Area Council will elect
the members for the Regional Council”

5. Insurtion of new Sectton 48A,
After section 48 of the Nagaland Village, Arca and Regional
Council Act, 1970 {Act 3 of 1971) the following seclion shall be
inserted namely ; —
“&4A. Plural membership Councils :— A moember of Village
Council may become a member of Area Council or Regional
Counctl hut the same member cannot be a member of both Area
Council and Regional Council, A member of Area Council, in
the event of his election to be a member of Regional Council,
shall resign his membership of the Arca Counell uand a new
member shall be elected in his place.”
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6. Amendment of the schedule.

*  In the schédule appended to the Nagaland Village, Area and
Regional Council Acl, 1970, {Act 2 of 1971) alter item No, 15 in
the list of Area Councils specified under Kohima District the
following items shall be inserted namely : —

“16, Pughoboto Area Council” and item No. 16 specified under
Mokokchung Districl shall be deleted.

38



THE NAGALAND VILLAGE AREA AND REGIONAL
COUNCILS (AMENDMENT) ACT, 1974

(NAGALAND ACT NO. 10 OF 1974)

(Received the assent of the Governor on the 19th Nov, 1974 and
published in the Nagaland Gazelte Eqraordinary dated
30th November 1974},

An
Act

to amend the Nagaland Village, Area and Regional Councils Act.
1970 and for matters connected therewith or incidental thereto.
It is hereby enacted by the Legislative Assembly of the State of
Nagaland in the twenty-fifth year of the Republic of India as
follows :

1. S;hort title, extent and commencement.
(1) This Act may be called the Nagaland Village, Arca and
Regional Council, (Amendment) Act, 1974

{2) It extends to the same arca of Nagaland (o whick Village,
Area and Regional Councils Act, 1970 applies.

(3) It shall come into force at once.

2. Amendment of Section 12.

In section 12 of the Nagaland Village, Area and Regional Councils

Act, 1970 the following clauses shall be added after : clause (3)

“(4)to borrow money from the Government, banks or financial
institutions for application in the development and welfare
works of the Village, and to repay the same with or without
interest as the case may be;

(5) to apply for and receive grant-in-aid, denations, subsidies
from the Government or any agencies;

(6) to provide sccurity for due repayment of loan received by
any permangat resideat of the village from the Government,
bank or financial institution;

(7) tolend money from its funds to deserving permanent resideats
of the village and to obtain repayment thereof with or without
imterest;
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(8) toforfeit the security of the individual borrower on his default
in repaymeant of loan advanced to him or on his commission
of a breach of any of the terms of loan agreement entered
inta by him with the Councils and to dispose of such security
by public auction or by private sale;

{9) to enter into any loan agrecment with the Government, bank,
financial mstitutions or a permanent resident of the village”.
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